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rPNTRAL ADMINISTRAtlVE TRIBUNALPRINCIPAL BENCH, NEW DELHI.

OA-1152/99

...u. - ^ day of March 2000,New Delhi this the aay

Hdn'ble Dr. A. Vedavalli, Member(J)

Shri Pradip Kumar,
S/o Sh. Mehar Chand,
Vill. & P.O. Dhankot,
Distt. Gurgaon.

Appl1 cant

(through Sh. inderjeet Singh, proxy for Sh.
Chaturvedi, Advocate)

versus

Union of India through
the Secretary,
Ministry of Defence,
New Del hi.

Chief of the Air Staff,
Air Headquarters,
New Del hi.

Officer Commanding,
No.54 ASP, Air Force,
Gurgaon.

N.C.

3.

.... Respondents

(through Sh. Deepak Vertna, proxy for Sh. Mohar Singh,
Advocate)

ORDER(ORAL)

The applicant, Pradip Kumar, was engaged as
a casual labourer by the respondents on 03.04.97. He
states that he was disengaged from service on
31.12.98. He is seeking in this O.A. a direction to
the respondents to grant him temporary status with
effect from the date of completion of 240 days
ignoring technical breaks, if any, and also his
regularisation against a Group-D post.

2. The applicant claims that he submitted a
representation regarding the aforesaid grievances to
the respondents on 06.07.98 i.e. while still in
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response to the said
H  that there was no responservice an u « filed the present

...n and hence he hasrepresentation

0. A.

,„d . =«•"""Tney have rai ^ that the aforesaid
They have cohtehded that t
old oe.OV.S8 Claimed to have beenrapresentatioh received by

eeh^itted by the appiicent has
f.rther submitted that tne

them. They have

.,,3 pei09 engaged from 03.04.
.  he was engaged was on

ds They have contended that theeer Official records. Th
OA is therefore, barrea oy

'  ■ ' trative Tribunals Act, 1985.
. section 2i of the Administrati

ih reply to the said objection as to
n.itation raised by the respondents the applicant
submitted that his representation dated 06.07.98 was
submitted to the respondent under certificate o

citation is not correct and is liable to be
rejected.

5. It is seen that as per the respondents

submission itself the applicant was last engaged on
24.03.98 and there is no specific statement as to the
date on which he was disengaged. While so, the O.A.
was filed on 10.03.99. They have hot given any
submissions clearly as to how the O.A. is barred by
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neither the applicant nornoticed that pcific details and also
.  .o have given any specific ae^,respondents have g j-^ae of

as tn the actual dates otprecise factual information as to the
engagement/disengagement and the total number of days
for which the applicant had worked with the
respondents as a casual labourer. No documents have

been filed by the respondents alongwith their counter

reply regarding the said factual position. Even the

applicant has not filed any documents regarding the

said factual data. The applicant by his own

admission is no longer in service, Further, he has
not sought any relief m the O.A. as to his

re-engagement. m this situation. I am of the view
that the applloant has not been able to establish the

Of any of his vested legal rights by the
responoents anO the relief sought hy the applicant In
—. capable Of eelng grantee, fbe o A
IS therefore dismissed as beina h

However V . " "^tlt.wever, keeping in view that- i-k
y  applicant is a
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easual labourer and in the interests of justice,
following directions are given:-

(a) The applicant is given the. liberty
to submit a comprehensive and self
contained representation regarding

his grievances mentioned in this
O.A. to the respondents, if so
advised, within one month from the

date of receipt of a copy of this
order.

(b) In the event of such
representation being submitted by

the applicant within the time
mentioned above. the respondents

should examine the same on its
,„erits in the light of the relevant
rules and instructions after a

thorough scrutiny of all

relevant official records and
dispose of the same with a detailed

and speaking order in accordance

with law and communicate the same to
the applicant within two months from

the date of receipt of the said
rspresentati on.

7. The O.A. is disposed of in terms of
Para-6 above. No costs.

V

(Dr. A. Vedavalli)
Member(J)
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